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Naya Raipur, the 31st March 2015 

NOTIFICATION 

No. F-10/20/2015/CT/V (35).- In exercise of the powers conferred by Section 9 of the Chhattisgarh Hotel 
Tatha Vas Grihon Me Vilas Vastuon Par Kar Adhiniyam, 1988 (No. 13 of 1988), the State Government hereby makes the 
following amendment:-

AMENDMENT 

In notification No. F- I 0/21 /20 10/CT/V (25), dated 26-3-20 l 0, for the figure "2015", the figure "2016" shall be 
substituted. 

By order and in the name of the Governor ofChhattisgarh, 
A. P. TRI PATH!, Special Secretary. 
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Naya Raipur, the 22nd August 20 15 

NOTIFICATION 

No. F-10-31 /2015/CT/V(57)- In exercise of the powers conferred by sub-section (2) of Section IO of the 
Chhattisgarh Hotel Tatha Vas Grihon Me Vilas Vastuon Par Kar Adhiniyam, 1988 (No. 13 of 1988), the State 
Government, hereby, makes the following further amendment in the Chhattisgarh Hotel Tatha Vas Grihon Me Vilas 
Vastuon Par Kar Niyam, 1988 (hereinafter referred to as the "rules") from the date of publication in the Official Gazette, 
namely:-

AMENDMENT 

In the said rules,-

(!) In rule 4, after the words " in Form IV" the words "electronically through the website of the department in the 
manner provided thereon" shall be added. 

(2) In rule 8,-

(a) In sub-rule ( 1), after the words .. in Form VII"' the words ·'electronically through the website of the 
depanment in the manner provided thereon" shall be added. 

(b) In each of the clauses (a) and (b) of sub-rule (3). for the words ·' in Form VIW the words '·not later 
than fifteen days from the date of application under sub-rule ( I). in Form VI 11 electronically through 
the website of the depai1ment in the manner provided thereon" shall be substituted. 

By order and in the name of the Governor of Chhattisgarh. 
A. P. TR I PATH I, Special Secretary. 
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